CONTRAL ADMINISTRATIVE TRIBUNAL -
CALCUTTA BENCH ~

No.MA,28 of 1999
(0.A, 1046 of 1997) -

Date of Order z 12.8.1999

Present : Hen'ble Mre.D.Purkayasthas Judicial Menber.
Hon'ble Mr.G,S5, Mingis Administrative Menber.

SUJIT KUMR DAS
Vs.
UNION OF INDIA & ORS.
(ALL INDIA RAD10)
For the applicant ;3 Mr.Samir Ghoshs ceunsel,

For the respondents; Mrs.Kanika Banerjesr counsegl,

ORDER

‘De.Purkayasthay J. K

Heard ld,ceunsel for the applicant on th‘is?'épplicatim
where the applicvant‘has scught for an intérim ordag_ of
'injunction restraining the respondents frem giving ef‘fect
to tho letiter dated 23.12. 1§98 which is a letter for in terview
as conta)ined in annexure ' I', N
2.  ue find that by the erder dated 11.9.1997 (@nnexure * X'
to £he application)s this Tribunal passed an/interim order
to the effect that any asppointment of respondent nes.8 and 9
and any confirmation of respondent no,7 te their respecﬁiva
posts in questions shall sbide by the result of the G.A. In
vigy of the order dated 11.9.1997+ we find no justificatien to
issued Purther interim order as sought for in this MA,

3. The case of the applicant will abide by the result of

the 00‘0 . o .
4.V - MA, stands disposed 0f, No erder is madeas. toqc;osts.
(GeS. Maing i) . (D.Purkayastha)
Admin istrative fembel . Judicial Member

r.s.




